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CTIAL At14INISTaATIVE TiIBU1AL 

CALCUTTA BENCH 

No.M.A.526 of 2001 
(3of 2001) 
( 

0 
1037--ot-1995) 

Date of. order :12.10.2001 

Present : Honble Mr. justice G.L. Gupta, Vje_Ch.rinn 

Hon' ble Mr. B.P. Singh, Administrative Mnber 

. 
Cl- TTARAJ AN MON nAL 

VS. 

UNION OF INDIA & ors. 

Por the applicant 	$ Mr. H. Chakraborty, counl 

For the respondents : Mr. M.K. Bandyophyay, counsel 

ORDEX 
/ 

This is an application for restoration of the 

M.A, 

2. 	For the reasons stated in the application, it is 

al1oed. 	The M.A.No. 393/2001 is directed to be restored 

to its original ntiber and be fid for orders on 25, 1. 2002. 

XMBER(W" 	 VICE-CKAI P111AN  

s.rn. 


